
J 07 Writtet& AutDera AUGUST 19, 1981 tol 

-. 
Date W"ODS of C-.ai; 

left 1IIlIaDoved ------
18-7-81 55 
19-7-81 40 
20-'1-81 as 
21 .. '--81 41 
22-'1-81 41 
23-7-81 8 

.24-7"'1 15 
2:;"7-81 20 
26-7-81 42 
27~7-81 32 
2&'-7·81 47 
29-7-81 13 
30-7-81 51 
31-7-81 45 

PenoDS detained aDd released under 
NatioDal 8eCurlt,. Aet 

45'1. SHRI N. E. HORO: 
SHRI PIUS TIRKEY: 
SHRI VIJAY KUMAR YADAV: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) what are the details regarding 
the number of persons, State-wise de-
tained and released under the NdtiOllal 
Security Act, during last four months; 

(b) whether Central Govelnment 
llave made any assessment regarding 
the use of the law in this regard; 

(e) if so, whether Government pro-
pose to repeal this enactment; 

(d) whether some orders in a num-
ber of cases were not found in order 
regarding detention passed by district 
magistrates ot police commissioners or 
were defective in several resI1ects; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA :MAKWANA): 
(a) The Information is being collected 
aDd will be laid on the Table of the 
House. 

(b) y .. , 841'. Use fit t!ae ~ 
of the Act Ii reviewed frQm time to 
time. 

(c) No, Sir. 
(d) and (e). The information is bein& 

collected aDd will be laid .>1'1 the Table 
of the House. 

UquidaUoa of daeoU •• l~S ill M.P. 
and U'p. 

458. SHRI MADHA VRAO S(.;lNDIA: 
Will 'the Minister of HOME AFFAIRS 
be pleased tQ state: 

(a) the steps taken c.uring the past 
three months to liquidate the gangs of 
dacoits operating inter-State in Madhya 
Pradesh, U.P. and areas around; 

(b) the qetails ot the ganls operat .. 
ing in tbe area; and 

(c) the success achieved in liquidat-
ing the gangs? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKW ANA): 
(a) to '\c). The information is being 
colleeted and will be laid on the Table 
of the HOUle. 

Scheme for ImprovemeDt of Jails 

459. SHRI MOHAMMAD ASRAR 
AlIMAD: 

SHRI CHIRANJI LAL 
~ n  

Will the Minister of aOME AFFAIRS 
be pleased to state: 

(a) whether Government have for-
mulated any scheme for the iI.lprove-
ment of Jails in India and whether the 
State Governments have been asked to 
implement the suggestions made by the 
Central Government; 

(b) what are those suagestions wniC'h 
Government have made to the State 
Governments; and 

(c) w6en these sUUestiOllS were 
sent to the respective State GoveJ"n .. 
menta and whether tke State Govern .. 
ments have takt!D steps to bnp1ement 
(State-wise) 7. 




